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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

THURSDAY, THE SIXTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 25759 OF 2026

Between:

M/s. Lalitha Rajeswari Penmetsa, Rep. by its Proprietrix, Lalitha Rajeswari
Penmetsa, 564-A47lS1 , Shreyas, 92, Jubilee Hills, Hyderabad, Telangana-
500034.

...Petitioner
AND

'l . Deputy State Tax Officer, Basheerbagh, Nampally-2.
2. Union of lndia, Rep. by the Secretary, Ministry of Finance, No.'136-4, North

Block, New Delhi.

... Respondents

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an appropriate Writ, Order or Direction more particularly in the nature of

MANDAMUS, declaring the action of the 1st Respondent in passing the impugned

Order cancelling GST Registration in FORM GST REG-19 dated 19.8.2024 vide

Ref.No.2A3608240529192 as illegal, arbitrary, contrary to the provisions of the GST

Act, violative of principles of natural justice and Article 19(1)(g) of the Constitution of

lndia and consequently set aside the same and direct the '1st Respondent to restore/

reactivate the GST registration of the Petitioner.



l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased pleased to

suspend the operation of the impugned cancellation order dated 19.8.2024 passed in

FORM GST REG-19 vide Ref No 243608240529192.

Counsel for the Petitioner: Sri. GADHAMSETTY NAGA GOURI SHANKAR

Counsel for the Respondent No.'l: Mr. SWAROOP OORILLA,
Special Govt Pleader For State Tax

Counsel for the Respondent No.2: Sri. N. BHUJANGA RAO,
Deputy Solicitor General of lndia

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARE SH KUMARSINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.25759 of 2026

DA-I-ED: 06.08.2026

Between:

N,I/s. Lalitha Raj eswari Penmetsa

Petitioner
ANT)

Deputy State 'l'ax Officer,
Basheerbagh, Nampally-2 & anorher

. Respondents

ORDER:

Mr. Gadhamsetty Naga Gouri Shankar, learned counsel appears for

the petitioner

Mr. Swaroop oorilla, learned Special Government preader for State Tax

appears for respondent No. l.

2. 'fhe Goods and Services 1 ax (GS'r ) Registration certificate of the

petitioner bearing No.36AAepp698gHIZp was cancelled vide order for

cancellation of Regisrration passed in F'orm GST RI,G-19 dated 19.0g.2024 for

non-liling of returns for a consecuti'e period oi' six months. Now, it is

time-barred to prefer an appeal by the petitioner against the order ofcancellation

I

!



-

ol GSl' I{egist|ation (.ertifrcatc. I'herelbre. the petitioner has filed the instant

rvrit petition lor |cvocatior] of cancellation of GST Registration Cer-tif rcate.

3. -l-hc leamed counsel lbr the petitioner subrnits that there are no Goods and

Serviccs I'ax dues lett to bc paid bi the petitioner'. It is subrnitted that non-filing

of retums u,as fbr the rcason that the earlier cotlsultant \vho was handling thc

GST compliances of thc petitioner had discontinued due to severe health issues

and thereafter a trerr consLrltarlt rvas engaged. l)uling the relcvanl period. the

petitioner had stopped r(rnting out the premises due to disputes r'" ith the tenant.

The acc()untant handlinu thc cS I cornpliances was ttnclct a bona /ide

impr.ession that sincc. tlrere \\as rlo rental activitv, filing ol rnonthll retLlrns was

,ot requirecl. As suc1, there rias ,o inteniional delay'. 
-fhough the petitioner has

sought to lile an epplication filr re\,oCa1ion of cance'llatiorr ol GS f I{cgistration

certificate. the ciSl'porlal ckrrrs not pcrmit the petitione| as being beyond the

tirre limit pr,cscribed tbr sr-rbmission. 
.l'herelbre. the petitioner pral's that

responderltNrr.lm.rlb..tlircctctlltrcnlcrlaittth..pt.titioner.sapplicatitlrl

manually and take a decision thereupon in accordance vn'ith lau '

4. Learned Special (lovemment Plcader lor State Tax submits that he does

not have instluctions on tlle asserlion that no olltstanding dues remain against

the petitioner. lle. horvcver. subrnits that the apparent reason for cancellation of

GST Registration clertillcare was on account ol non-fiiing ol'rcturns lor the

consecul ir c pcriocl of'six ntonths.



J

5. Having regard to the aloresaid facts and circumstances, we are inclined to

allow liberty to the petitioner to approach the competent authority within a

period of two weeks from today for submission of application for revocation o1'

cancellation of GST registration online and if it is not being accepted for any

technical reasons, then to submit it in physical lorm. The competent authority

would entertain it and take a decision thereon in accordance with la* within a

period of three weeks thereafter

6. The instant Writ Petition is, accordingly, disposed of. fhere shall be no

order as to costs

Miscellaneous applications, if any pending, shall stand closed

SD/. T.SREENIVASA REDDY
ASSISTANT REGISTRAR
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S ION OFFICER

To,

1. The Deputy State Tax Officer, Basheerbagh, Nampally-2.

2. The Secretary, Ministry of Finance, No.136-4, No(h Block' New Delhi, Union

of lndia.

3. One CC to Sri. GADHAMSETTY NAGA GOURI SHANKAR' Advocate

loPUCl
4. One CC to SPECIAL GOVT PLEADER FOR STATE TAX, Advocate [OPUC]

5. Two CD Copies

PSR

TKS "'e



HIGH COURT

DATED: 06/08/2026

ORDER

WP.No.25759 of 2026

DISPOSING OF

THE WRIT PETITION

WITHOUT COSTS.
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